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The Assam Tribune 

NHRC takes suo motu cognizance of journalist’s detention by Guwahati police 

The National Human Rights Commission sought a report for the notice within four weeks. 

https://assamtribune.com/assam/nhrc-takes-suo-motu-cognizance-of-journalists-

detention-by-guwahati-police-1573267 

By The Assam Tribune - 4 Apr 2025 12:19 PM 

Guwahati, April 4: The National Human Rights Commission (NHRC), India, has taken suo 

motu cognizance of a media report regarding the detention of a digital news portal 

journalist by Guwahati Police on March 25. 

The Commission has issued a notice to the Director General of Police, Assam, seeking 

a detailed report on the matter within four weeks. he NHRC has stressed that freedom of 

the press is a fundamental aspect of democracy, and any actions curbing journalistic 

activities without justification could amount to a violation of human rights. 

The journalist was called to the Panbazar Police Station and detained after covering a 

protest outside the Assam Cooperative Apex Bank Ltd. "According to the report, the 

protestors were demanding a high-level inquiry into alleged financial irregularities in the 

bank's management. The journalist had also questioned the bank's managing director on 

these allegations before being detained. However, no official reason was cited for the 

action taken against him," an official statement said. 

The NHRC has observed that if the media report is accurate, it raises concerns about a 

violation of the journalist's human rights. The commission has directed the state police 

authorities to provide clarity on the circumstances surrounding the detention and whether 

due legal procedures were followed. 

Several journalist associations and civil society groups have condemned the incident, 

calling it an attack on press freedom. They have urged authorities to ensure that media 

professionals can perform their duties without fear of harassment or intimidation. As the 

NHRC awaits the official response, the incident has sparked a wider debate on journalistic 

freedom and the treatment of media personnel covering sensitive issues in Assam. 
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The Sentinal 

NHRC Takes Suo Motu Cognisance Of Journalist’s Detention During Protest In 

Guwahati 

The National Human Rights Commission has sought a report from Assam DGP after a 

journalist was detained during a protest in Guwahati over alleged bank irregularities. 

https://www.sentinelassam.com/north-east-india-news/assam-news/nhrc-takes-suo-

motu-cognisance-of-journalists-detention-during-protest-in-guwahati 

Sentinel Digital Desk | Published on: 04 Apr 2025, 6:39 pm 

GUWAHATI: The National Human Rights Commission (NHRC) has initiated suo motu 

cognizance of a media report regarding the detention of a journalist from a digital news 

portal during a protest in Guwahati. The NHRC issued a notice to the Director General of 

Police, Assam, requesting a comprehensive report within four weeks. 

The incident took place on March 25, 2025, when the journalist Dilwar Hussain 

Mozumder, a Chief Reporter of 'The Crosscurrent,' was held in custody at the Panbazar 

police station following his attendance at a dharna outside the Assam Cooperative Apex 

Bank Ltd. 

The demonstrators were calling for a high-level inquiry into the alleged financial 

irregularities within the management of the bank and accountability for the persons 

concerned. Reports indicate that Mozumder questioned the bank's Managing Director 

about these irregularities, although no official reason was provided for his detention. 

After being held for several hours, Mozumder was granted bail later that night. However, 

he was re-arrested the following day in connection with a separate case filed by the bank's 

Managing Director, who accused him of attempting to steal bank documents. A Guwahati 

court then granted him bail in this second case on March 28, and he was released the 

following day. 

The notice issued by the NHRC points toward concerns about possible violations of the 

journalist's human rights and calls for an investigation into the events of his detention. 
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NewsX 

NHRC Takes Suo Motu Cognisance Of Reported Detention Of A Journalist In 

Assam 

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a 

media report that on 25th March, 2025 in Guwahati, a journalist of a digital news portal 

was called at Panbazar police and detained after a dharna in front of the Assam 

Cooperative Apex Bank Ltd, which he had gone to cover. 

https://www.newsx.com/india/nhrc-takes-suo-motu-cognisance-of-reported-detention-of-

a-journalist-in-assam/ 

Nibir Deka | April 4, 2025 10:23 AM Asia/Kolkata IST 

Updated 12 hours ago 

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a 

media report that on 25th March, 2025 in Guwahati, a journalist of a digital news portal 

was called at Panbazar police and detained after a dharna in front of the Assam 

Cooperative Apex Bank Ltd, which he had gone to cover. Reportedly, the journalist had 

questioned the Managing Director of the bank on the alleged financial irregularities, 

though no reason was cited for his detention. 

The Commission has observed that the contents of the news report, if true, raise the issue 

of violation of the journalist’s human rights. Therefore, it has issued a notice to the Director 

General of Police, Government of Assam, calling for a detailed report in the matter within 

four weeks. 

According to the media report, carried on 25th March, 2025, the protestors were 

demanding a high-level inquiry into the alleged financial irregularities in the management 

of the bank and strict action against those responsible. 

Assam Chief Minister Himanta Biswa Sarma, who had earlier claimed that Mazumdar 

was not a “recognised” reporter as per the government norms, maintained that he has no 

problem with any scribe writing against him, but if a journalist “engages in other activities, 

law is equal for all”. 

Multiple cases were filed against Mr Mozumder. He was granted bail in all the cases. The 

journalist was arrested under the Scheduled Castes and Scheduled Tribes (Prevention 

of Atrocities) Act for allegedly abusing a bank guard. 

According to the police, the complainant alleged the journalist “unlawfully entered the first 

floor of the head office of the Assam Cooperative Apex Bank Ltd… and attempted to steal 

valuable bank documents. When the bank employees noticed the accused, they raised 

an alarm, causing the accused to flee the scene. During the incident, the accused 

disturbed the bank’s operations, threatened the employees, and made caste-based 

derogatory remarks towards the security guard, who belongs to the ST community. 
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Madhyamam 

Assam journo Dilwar Mozumder's detention violates human rights: NHRC 

https://madhyamamonline.com/india/assam-journo-dilwar-mozumders-detention-

violates-human-rights-nhrc-1396199 

By Web Desk | 4 April 2025 

New Delhi: The detention of Assam-based journalist Dilwar Mozumder was a potential 

violation of human rights if his reporting was accurate, the National Human Rights 

Commission said on Thursday. The human rights body took suo moto cognisance of the 

detention of the journo for his reporting of a protest against a bank, which is linked to 

Chief Minister and BJP leader Himanta Biswa Sarma, Scroll.in reported. 

The protest against the bank, to which Himanta Sarma is the director and BJP leader, 

and MLA Biswajit Phukan is chairman, was over alleged financial irregularities. 

The human rights panel informed that it had issued notice to Assam’s director general of 

police and the state government, demanding an in-depth report on the matter in four 

weeks. Further, it was noted that the reason behind the detention of the journalist was not 

provided. 

It was on March 25 that Mozumder, who had been working with the news outlet The 

CrossCurrent, was arrested. He had sought to ask Dombaru Saikia, the managing 

director of the Assam Co-operative Apex Bank, questions regarding alleged financial 

irregularities. On the same day, before his arrest, he had covered the protest by Jatiya 

Yuva Shakti, the youth wing of the Assam Jatiya Parishad, on financial irregularities of 

the bank. 

First, Mozumder was charged with criminal intimidation in a case filed by a security guard 

at the bank and provisions under the Scheduled Castes and Scheduled Tribes Prevention 

of Atrocities Act. However, he was granted bail the next evening. But, he was taken to the 

Pan Bazar police station and arrested in connection with a second case filed by Saikia, 

who claimed that the journalist had trespassed onto the first floor of the office on March 

25 and attempted to take away documents. Saikia claimed that Mozumder fled the spot 

when bank staff raised an alarm. 
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Janta Se Rishta 

मानवाधिकार आयोग ने Assam में पत्रकार की धिरासत पर स्वत संज्ञान धिया 

https://jantaserishta.com/local/assam/human-rights-commission-took-suo-motu-

cognizance-of-the-detention-of-journalist-in-assam-3933562 

SANTOSI TANDI4 Apr 2025 4:18 PM 

असम Assam : भारत के राष्ट्र ीय मानवाधिकार आयोग (NHRC) ने असम के गुवाहाटी में एक पत्रकार को 

धहरासत में धिए जाने के मामिे में स्वतः  संज्ञान धिया है। यह पत्रकार असम कोऑपरेधटव एपेक्स बैंक 

धिधमटेड में कधित धवत्तीय अधनयधमतताओ ं के खििाफ धवरोि प्रदर्शन को कवर कर रहा िा।ररपोटश के 

अनुसार, 25 मार्श, 2025 को एक धडधजटि नू्यज़ पोटशि के पत्रकार को पानबाजार पुधिस से्टर्न में बुिाया 

गया और बाद में धहरासत में िे धिया गया। धहरासत में धिए जाने से पहिे पत्रकार ने कधित धवत्तीय धवसंगधतयो ं

पर बैंक के प्रबंि धनदेर्क से पूछताछ की िी। धहरासत में धिए जाने का कोई आधिकाररक कारण नही ं

बताया गया। 

NHRC ने कहा है धक अगर आरोप सही हैं, तो वे पत्रकार के मानवाधिकारो ंके संभाधवत उलं्लघन का संकेत 

देते हैं। नतीजतन, आयोग ने असम के पुधिस महाधनदेर्क (DGP) को नोधटस जारी कर र्ार सप्ताह के 

भीतर धवसृ्तत ररपोटश मांगी है।इससे पहिे की मीधडया ररपोटश में यह भी बताया गया िा धक प्रदर्शनकारी बैंक 

में धवत्तीय कुप्रबंिन की उच्च स्तरीय जांर् की मांग कर रहे िे और धजमे्मदार िोगो ंके खििाफ सख्त कारशवाई 

का आग्रह कर रहे िे। 
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Samachar4media 

पत्रकार की गिरफ्तारी पर NHRC सख्त, असम DGP से माांिी ररपोर्ट 

गुवाहाटी में एक पत्रकार को कवरेज के दौरान हहरासत में हिए जाने के मामिे में राष्ट्र ीय मानवाहिकार 

आयोग (NHRC) ने स्वतः  संज्ञान िेते हुए असम के पुहिस महाहनदेशक को नोहटस जारी हकया है 

https://www.samachar4media.com/media-forum-news/nhrc-take-suo-motu-cognisance-

of-assam-journalists-detention-66078.html 

by समाचार4मीहिया बू्यरो । Published - Friday, 04 April, 2025 

Last Modified: Friday, 04 April, 2025 

गुवाहाटी में एक हिहजटि नू्यज पोटटि के पत्रकार को कवरेज के दौरान हहरासत में हिए जाने के मामिे में 

राष्ट्र ीय मानवाहिकार आयोग (NHRC) ने स्वतः  संज्ञान िेते हुए असम के पुहिस महाहनदेशक को नोहटस 

जारी हकया है। आयोग ने इस मामिे में चार सप्ताह के भीतर हवसृ्तत ररपोटट मांगी है। 

मीहिया ररपोटटटस के अनुसार, 25 माचट 2025 को गुवाहाटी स्थित असम कोऑपरेहटव एपेक्स बैंक हिहमटेि 

के बाहर हुए िरने को कवर करने गए पत्रकार को पानबाजार िाने में बुिाकर हहरासत में हिया गया। बताया 

गया है हक पत्रकार ने बैंक में कहित हवत्तीय अहनयहमतताओ ंको िेकर बैंक के प्रबंि हनदेशक से सवाि पूछे 

िे, हािांहक हहरासत में िेने का कोई स्पष्ट् कारण नही ंबताया गया। 

आयोग ने कहा है हक यहद खबर में दी गई जानकाररयां सही हैं तो यह मामिा पत्रकार के मानवाहिकारो ंके 

उलं्लघन का प्रतीत होता है। इसी आिार पर NHRC ने असम सरकार के पुहिस महाहनदेशक को नोहटस 

जारी कर पूरे घटनाक्रम की हवसृ्तत जानकारी मांगी है। 

िरने में अहनयहमतताओ ंकी जांच की मांग 

मीहिया ररपोटट के मुताहबक, 25 माचट को बैंक प्रबंिन में हुई कहित हवत्तीय गड़बहड़यो ं को िेकर 

प्रदशटनकाररयो ंने उच्च स्तरीय जांच और दोहियो ंके स्खिाफ सख्त कारटवाई की मांग को िेकर िरना हदया 

िा। 

िरना थिि से ररपोहटिंग कर रहे हिहजटि नू्यज पोटटि 'द क्रॉसकरंट' के चीफ ररपोटटर हदिवार हुसैन मजूमदार 

को उसी रात हहरासत में िेकर हगरफ्तार हकया गया। कई घंटे िाने में रखने के बाद उन्हें जमानत दे दी गई। 

जमानत के बाद हफर हुई हगरफ्तारी 

हदिचस्प बात यह रही हक जमानत की प्रहक्रया पूरी होने के बाद अगिे ही हदन उन्हें एक और मामिे में हफर 

से हगरफ्तार कर हिया गया। यह नया मामिा खुद बैंक के प्रबंि हनदेशक द्वारा दजट कराया गया िा, हजसमें 

आरोप िगाया गया िा हक पत्रकार बैंक के दस्तावेज चुराने की कोहशश कर रहा िा। 

हािांहक, इस दूसरे मामिे में भी 28 माचट को गुवाहाटी की एक अदाित ने उन्हें जमानत दे दी और अगिे 

हदन वह ररहा हो गए। 
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इस पूरे घटनाक्रम ने पे्रस की स्वतंत्रता, पत्रकारो ंकी सुरक्षा और प्रशासहनक जवाबदेही पर गंभीर सवाि खडे़ 

कर हदए हैं। अब सभी की हनगाहें असम पुहिस की ररपोटट और NHRC की आगे की कारटवाई पर हटकी हैं। 
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ANI 

Lawyer for Justice forum writes to NHRC over alleged attacks on Hindus in West 

Bengal 

https://www.aninews.in/news/national/general-news/lawyer-for-justice-forum-writes-to-

nhrc-over-alleged-attacks-on-hindus-in-west-bengal20250404173617/ 

ANI | Updated: Apr 04, 2025 17:36 IST 

New Delhi [India], April 4 (ANI): The Lawyer for Justice forum on Friday wrote to National 

Human Rights Commission of India (NHRC) chairperson V Ramasubramanian regarding 

recent attack on Hindus and Hindu temple in West Bengal and urged him to take 

immediate action. 

In a letter, Lawyer for Justice said that recent reports from across the state indicate an 

alarming rise in attacks on the Hindu community and vandalism of Hindu temples and 

pandals. 

"We are writing to you with grave concern regarding the current situation in the state 

of West Brengal, where the human rights of Hindus are being severely violated. Recent 

reports from across the state indicate an alarming rise in attacks on the Hindu community, 

including the killing of Hindus, violent assaults, and the destruction and vandalism 

of Hindu temples and pandals. This widespread violence and hate-filled acts have left the 

Hindu community in a state of fear and helplessness," the letter read. 

They claimed that the attack on Hindus was carried out with impunity and that the 

perpetrators have faced no legal action. 

"As per numerous reports, including media coverage and eyewitness testimonies, 

these attacks have been carried out with impunity, and the perpetrators have faced little 

to no legal action. The law enforcement agencies appear to be either indifferent or 

complicit in these acts of violence, further exacerbating the suffering of the victims. It is 

extremely disheartening to witness such blatant human rights violations, especially in a 

state that prides itself on being a part of the democratic framework of India," the letter 

read. 

The Lawyer for Justice forum highlighted some recent incidents that have sparked 

widespread concern. 

"On 9th March 2025, shops and properties belonging to the Hindu community came 

under attack at Patikabari bazar in Nawda block in West Bengal's Murshidabad district. 

Few days ago, miscreants belonging to a particular community attacked the Puja Pandal 

of Maa Chandi and severely injured 10 Hindu devotees using sharp weapons in Dakshin 

Barbaria village in Purba Medinipur district of West Bengal," the letter read. 

"On 27th March 2025, a group of miscreants targeted Shops owned by Hindus at 

Mothabari, Malda District. The shops were attacked and vandalised without any sort of 

provocation from the shop owners. Only those shops that are owned by the Hindus was 

being selectively targeted," ," the letter added. 

ANI, Online, 5.4.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.aninews.in/news/national/general-news/lawyer-for-justice-forum-writes-to-nhrc-over-alleged-attacks-on-hindus-in-west-bengal20250404173617/
https://www.aninews.in/news/national/general-news/lawyer-for-justice-forum-writes-to-nhrc-over-alleged-attacks-on-hindus-in-west-bengal20250404173617/


They said that the recent attacks on Hindus in West Bengal have disregarded the right to 

life, security, and the freedom to practice one's religion. 

"The right to life, security, and the freedom to practice one's religion are fundamental 

human rights guaranteed under the Constitution of India and international human rights 

conventions. However, the attacks on Hindus in West Bengal have flagrantly disregarded 

these basic rights. We are also apprehensive that the police may entangle the victims in 

false cases out of vindictiveness," the letter read. 

The Lawyer for Justice forum has urged NHRC to direct an immediate and thorough 

investigation into the attacks on Hindus and award adequate compensation to the victims. 

"Immediately visit the place of incident and also frequently visit in future in case of any 

such incident, so people of West of Bengal are assured that NHRC will uphold their 

human rights and law of land will prevail. Direct an immediate and thorough investigation 

into the attacks on Hindus, the killing of individuals, and the destruction of temples in West 

Bengal. Award adequate compensation to the victims," the letter read. 

"We are confident that the National Human Rights Commission, as the supreme body 

protecting the rights of citizens in India, will not allow such grave violations to go 

unchecked. The Hindu community in West Bengal, like all citizens of India, deserves to 

live with dignity, peace, and security, and it is essential that these fundamental rights are 

upheld without any compromise," the letter read. (ANI) 
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Bignewsnetwork 

Lawyer for Justice forum writes to NHRC over alleged attacks on Hindus in West 

Bengal 

https://www.bignewsnetwork.com/news/278143961/lawyer-for-justice-forum-writes-to-

nhrc-over-alleged-attacks-on-hindus-in-west-bengal 

ANI | 5th April 2025, 00:40 GMT+11 

New Delhi [India], April 4 (ANI): The Lawyer for Justice forum on Friday wrote to National 

Human Rights Commission of India (NHRC) chairperson V Ramasubramanian regarding 

recent attack on Hindus and Hindu temple in West Bengal and urged him to take 

immediate action. 

In a letter, Lawyer for Justice said that recent reports from across the state indicate an 

alarming rise in attacks on the Hindu community and vandalism of Hindu temples and 

pandals. 

'We are writing to you with grave concern regarding the current situation in the state of 

West Bengal, where the human rights of Hindus are being severely violated. Recent 

reports from across the state indicate an alarming rise in attacks on the Hindu community, 

including the killing of Hindus, violent assaults, and the destruction and vandalism of 

Hindu temples and pandals. This widespread violence and hate-filled acts have left the 

Hindu community in a state of fear and helplessness,' the letter read. 

They claimed that the attack on Hindus was carried out with impunity and that the 

perpetrators have faced no legal action. 

'As per numerous reports, including media coverage and eyewitness testimonies, these 

attacks have been carried out with impunity, and the perpetrators have faced little to no 

legal action. The law enforcement agencies appear to be either indifferent or complicit in 

these acts of violence, further exacerbating the suffering of the victims. It is extremely 

disheartening to witness such blatant human rights violations, especially in a state that 

prides itself on being a part of the democratic framework of India,' the letter read. 

The Lawyer for Justice forum highlighted some recent incidents that have sparked 

widespread concern. 

'On 9th March 2025, shops and properties belonging to the Hindu community came under 

attack at Patikabari bazar in Nawda block in West Bengal's Murshidabad district. Few 

days ago, miscreants belonging to a particular community attacked the Puja Pandal of 

Maa Chandi and severely injured 10 Hindu devotees using sharp weapons in Dakshin 

Barbaria village in Purba Medinipur district of West Bengal,' the letter read. 

'On 27th March 2025, a group of miscreants targeted Shops owned by Hindus at 

Mothabari, Malda District. The shops were attacked and vandalised without any sort of 
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provocation from the shop owners. Only those shops that are owned by the Hindus was 

being selectively targeted,' ,' the letter added. 

They said that the recent attacks on Hindus in West Bengal have disregarded the right to 

life, security, and the freedom to practice one's religion. 

'The right to life, security, and the freedom to practice one's religion are fundamental 

human rights guaranteed under the Constitution of India and international human rights 

conventions. However, the attacks on Hindus in West Bengal have flagrantly disregarded 

these basic rights. We are also apprehensive that the police may entangle the victims in 

false cases out of vindictiveness,' the letter read. 

The Lawyer for Justice forum has urged NHRC to direct an immediate and thorough 

investigation into the attacks on Hindus and award adequate compensation to the victims. 

'Immediately visit the place of incident and also frequently visit in future in case of any 

such incident, so people of West of Bengal are assured that NHRC will uphold their 

human rights and law of land will prevail. Direct an immediate and thorough investigation 

into the attacks on Hindus, the killing of individuals, and the destruction of temples in West 

Bengal. Award adequate compensation to the victims,' the letter read. 

'We are confident that the National Human Rights Commission, as the supreme body 

protecting the rights of citizens in India, will not allow such grave violations to go 

unchecked. The Hindu community in West Bengal, like all citizens of India, deserves to 

live with dignity, peace, and security, and it is essential that these fundamental rights are 

upheld without any compromise,' the letter read. (ANI) 
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Janta se Rishta 

पश्चिम बंगाल में श्च ंदुओ ंपर कश्चित  मल  ंक  लेकर लॉयर्स फॉर जस्टिर् फ रम ने NHRC क  पत्र 

श्चलखा 

https://jantaserishta.com/delhi-ncr/lawyers-for-justice-forum-writes-to-nhrc-over-alleged-

attacks-on-hindus-in-west-bengal-3934223 

Gulabi Jagat4 Apr 2025 8:57 PM 

New Delhi: लॉयर फॉर जस्टिस फोरम ने शुक्रवार को राष्ट्र ीय मानवाधिकार आयोग ( एनएचआरसी ) के 

अध्यक्ष वी रामसुब्रमण्यम को पधिम बंगाल में ध ंदुओ ंऔर ध ंदू मंधदरो ंपर हुए  ाधलया  मले के बारे में पत्र 

धलखा और उनसे तत्काल काररवाई करने का आग्र  धकया। एक पत्र में, लॉयर फॉर जस्टिस ने क ा धक राज्य 

भर से  ाल की ररपोर्टों से पता चलता  ै धक ध ंदू समुदाय पर  मलो ंऔर ध ंदू मंधदरो ंऔर पंडालो ंमें तोड़फोड़ 

की घर्टनाओ ंमें धचंताजनक वृस्टि हुई  ै। " म आपको पधिम बंगाल राज्य की वतरमान स्टथिधत के बारे में गंभीर 

धचंता के साि धलख र े  ैं , ज ााँ ध ंदुओ ंके मानवाधिकारो ंका गंभीर उलं्लघन धकया जा र ा  ै। राज्य भर से 

 ाल की ररपोर्टों से पता चलता  ै धक ध ंदू समुदाय पर  मलो ंमें धचंताजनक वृस्टि हुई  ै , धजसमें ध ंदुओ ंकी 

 त्या, ध ंसक  मले और ध ंदू मंधदरो ंऔर पंडालो ंमें तोड़फोड़ और तोड़फोड़ शाधमल  ै। 

इस व्यापक ध ंसा और घृणा से भरे कृत्यो ंने ध ंदू समुदाय को भय और अस ायता की स्टथिधत में छोड़ धदया 

 ै, "पत्र में धलखा  ै। उन्ोनें दावा धकया धक ध ंदुओ ंपर  मला दंड से मुक्त  ोकर धकया गया और अपराधियो ं

पर कोई कानूनी काररवाई न ी ंकी गई। पत्र में धलखा गया  ै, "मीधडया कवरेज और प्रत्यक्षदधशरयो ंकी गवा ी 

सध त कई ररपोर्टों के अनुसार, ये  मले दंड से बचकर धकए गए  ैं और अपराधियो ंपर बहुत कम या कोई 

कानूनी काररवाई न ी ंकी गई  ै। कानून प्रवतरन एजेंधसयां या तो उदासीन  ैं या ध ंसा के इन कृत्यो ंमें 

धमलीभगत रखती  ैं, धजससे पीधड़तो ंकी पीड़ा और बढ़ जाती  ै। इस तर  के खुलेआम मानवाधिकार 

उलं्लघनो ंको देखना बे द धनराशाजनक  ै, खासकर ऐसे राज्य में जो खुद को भारत के लोकतांधत्रक ढांचे 

का ध स्सा  ोने पर गवर करता  ै।" लॉयर फॉर जस्टिस फोरम ने  ाल  ी में हुई कुछ घर्टनाओ ंपर प्रकाश 

डाला  ै, धजन्ोनें व्यापक धचंता पैदा की  ै। 

पत्र में धलखा  ै, "9 माचर 2025 को पधिम बंगाल के मुधशरदाबाद धजले के नवादा ब्लॉक के पधर्टकाबाड़ी बाजार 

में ध ंदू समुदाय की दुकानो ंऔर संपधियो ंपर  मला हुआ। कुछ धदन प ले, एक धवशेष समुदाय के बदमाशो ं

ने पधिम बंगाल के पूवर मेधदनीपुर धजले के दधक्षण बरबररया गांव में मां चंडी के पूजा पंडाल पर  मला धकया 

और िारदार  धियारो ंका इसे्तमाल कर 10 ध ंदू भक्तो ंको गंभीर रूप से घायल कर धदया।" पत्र में क ा 

गया  ै, "27 माचर 2025 को, कुछ उपद्रधवयो ंके एक समू  ने मालदा धजले के मोिाबारी में ध ंदुओ ंके 

स्वाधमत्व वाली दुकानो ंको धनशाना बनाया । दुकान माधलको ंकी ओर से धकसी भी तर  के उकसावे के धबना 

दुकानो ंपर  मला धकया गया और तोड़फोड़ की गई। केवल ध ंदुओ ंकी दुकानो ंको  ी चुधनंदा रूप से 

धनशाना बनाया जा र ा  ै।" उन्ोनें क ा धक पधिम बंगाल में ध ंदुओ ंपर  ाल  ी में हुए  मलो ंने जीवन, 

सुरक्षा और अपने िमर का पालन करने की स्वतंत्रता के अधिकार की अव ेलना की  ै। "जीवन, सुरक्षा और 

अपने िमर का पालन करने की स्वतंत्रता का अधिकार भारत के संधविान और अंतरारष्ट्र ीय मानवाधिकार 

समे्मलनो ंके त त गारंर्टीकृत मौधलक मानव अधिकार  ैं।  ालांधक, पधिम बंगाल में ध ंदुओ ंपर हुए  मलो ं

ने इन बुधनयादी अधिकारो ंकी खुलेआम अव ेलना की  ै।  
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पत्र में धलखा  ै, " में इस बात की भी आशंका  ै धक पुधलस बदले की भावना से पीधड़तो ंको झठेू मामलो ं

में फंसा सकती  ै।" न्याय के धलए वकील मंच ने एनएचआरसी से ध ंदुओ ंपर हुए  मलो ंकी तत्काल और 

ग न जांच का धनदेश देने और पीधड़तो ंको उधचत मुआवजा देने का आग्र  धकया  ै। "घर्टनाथिल पर तुरंत 

जाएाँ  और ऐसी धकसी भी घर्टना के मामले में भधवष्य में भी अक्सर जाएाँ , ताधक पधिम बंगाल के लोगो ंको 

भरोसा  ो धक एनएचआरसी उनके मानवाधिकारो ंकी रक्षा करेगा और देश का कानून लागू  ोगा। ध ंदुओ ं

पर हुए  मलो ं, व्यस्टक्तयो ंकी  त्या और पधिम बंगाल में मंधदरो ंको नष्ट् करने की तत्काल और ग न जांच 

का धनदेश दें  । पीधड़तो ंको उधचत मुआवजा दें ," पत्र में धलखा  ै। " में धवश्वास  ै धक भारत में नागररको ंके 

अधिकारो ंकी रक्षा करने वाली सवोच्च संथिा के रूप में राष्ट्र ीय मानवाधिकार आयोग इस तर  के गंभीर 

उलं्लघनो ंको अधनयंधत्रत न ी ं ोने देगा। पधिम बंगाल में ध ंदू समुदाय , भारत के सभी नागररको ंकी तर , 

सम्मान, शांधत और सुरक्षा के साि र ने का  कदार  ै, और य  आवश्यक  ै धक इन मौधलक अधिकारो ंको 

धबना धकसी समझौते के बरकरार रखा जाए," पत्र में धलखा  ै। (एएनआई) 
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Indianmasterminds 

2 Senior IPS officers, NHRC Member Rajiv Kumar Jain & Vigilance Commissioner 

Arbind Kumar, Retire 

Mr. Arbind Kumar, a 1984-batch Bihar cadre IPS officer serving as Vigilance 

Commissioner, has also completed his tenure 

https://indianmasterminds.com/news/2-senior-ips-officers-nhrc-member-rajiv-kumar-

jain-vigilance-commissioner-arbind-kumar-retire-111352/ 

Indian Masterminds Bureau 

April 4, 2025 | Indian Masterminds Stories 

Mr. Rajiv Kumar Jain, a 1980-batch Jharkhand cadre IPS officer and Member of 

the National Human Rights Commission (NHRC), has retired from his position. Alongside 

him, Mr. Arbind Kumar, a 1984-batch Bihar cadre IPS officer serving as Vigilance 

Commissioner, has also completed his tenure. 

With their retirement, the process for new appointments to these key positions is now 

underway. 
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Times of India 

For 2,800 prisoners, Bhondsi jail has 1 doctor, NHRC finds; Sactioned posts of 

medical officers 3, gaps in security facilities too 

https://timesofindia.indiatimes.com/city/gurgaon/for-2800-prisoners-bhondsi-jail-has-1-

doctor-nhrc-finds-sactioned-posts-of-medical-officers-3-gaps-in-security-facilities-

too/articleshow/119991600.cms 

Apr 5, 2025, 01.17 AM IST 

Gurgaon: No woman doctor, insufficient medical staff, severe lack of facilities and 

gangsters using mobile phones — Bhondsi Jail is reeling under several problems. 

While the jail lacks adequate healthcare services for its inmates, there is only one medical 

officer appointed for the health services of over 2,800 prisoners, even though there are 

three sanctioned positions for medical officers. The lack of primary medical check-up 

facilities is causing difficulties for the inmates. 

Sick prisoners are sent to Civil Hospital in Sector 10 for routine tests, whereas such 

facilities should be available within the jail as per regulations. 

There is no woman doctor for female inmates, raising concerns about how sick women 

can discuss their health issues with a doctor. The use of mobile phones by gangsters has 

also not stopped, a National Human Rights Commission (NHRC) official said after 

inspection of the jail that has been included in Haryana's list of high-security prisons. 

These shortcomings — among a plethora of issues plaguing the jail — were revealed 

during an inspection by NHRC's special monitor Balkrishna Goyal. 

Goyal said that inspections of Bhondsi Jail and an old age home were conducted on 

Tuesday, uncovering several deficiencies that need to be rectified promptly. "The 

inspection report will be submitted to the chairman of NHRC and subsequently sent to the 

chief secretary of Haryana to address the issues," he said, adding, no human rights 

violations will be tolerated. 

Goyal told TOI that although the wages for working inmates are transferred to their 

accounts on time, "they lack information on how to use the money and thus are unable to 

utilise it." "Additionally, there are no jammers to prevent inmates from using phones. The 

jail has 2G jammers, while 5G networks are operational on mobile phones, allowing 

inmates to potentially use them. Several gangsters are lodged in Bhondsi Jail and often 

reports of the use of mobile phones inside the jail are reported," Goyal said. 

Goyal expressed concern over the inadequate healthcare services for inmates and 

instructed civil surgeon Dr Alka Singh to enhance these services. As of Dec 31, 2024, the 

jail housed 2,898 inmates against a sanctioned capacity of 2,412, resulting in an 

overpopulation of 486. 
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This inmate population comprised 2,269 male undertrials, 80 female undertrials, 532 male 

convicts and 17 female convicts. 

Additionally, four children were residing in the jail premises with their mothers. In 

comparison, on Dec 31, 2023, the jail held 2,910 inmates, exceeding its capacity by 498. 

The population included 2,066 male undertrials, 85 female undertrials, 739 male convicts 

and 20 female convicts. Additionally, five children were residing with their mothers. 

Goyal also visited an old age home in Mandawar, Sohna, which was found to be operating 

illegally without permission from the social welfare department and the social welfare 

officer was unaware of its existence. 

The lack of trained staff at the old age home was causing difficulties for the elderly. During 

the inspection, it was also revealed that employees of the DLSA and the Child Welfare 

Committee had not received their salaries for eight months, prompting instructions for the 

ADC to ensure payment. 
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